CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA N0.1861/2001
tHew Delhi, this the 1lth day of the april, 2002
HON’BLE MR. M.P.SINGH, MEMBER (&)

Shri E. Manual,

S50 Shrl Masiha,
H.MHG.32, Chandra Nagar,
Moradabad.

{Hone prasent)
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1. Union of India,
thirough -
The General Manager,
Baroda House,
7 Haw Delhi.

Divigioinal Rallway Manager,
Horthern Raillway,

Moradabad Division,
Moradabad.

=

.- Respondents
(By adwocate: 3hiri Rajender Khatter)

ORDE R _(ORAL)

None is present for the applicant today. HMNong was

prasant an earlier ococasions i.&. G.1D.2001,

3

10.,12.2001, 16.1.2002, 28.1.2002, 8.2.2002, 8.35.

]

002 and
10.4.2002. I. therefore, procsed to disposs of  tha
piresent  case  under Section 15 of the CaT  (Frocedure

Rules, 1787.

2. By ftiling this 0Oa, the applicant has sought a
direction to the respondents to consider his case for
the regular post of Safaiwala Tor which he was to be
considared from the date the others were considered vide
oirder  dated 20.5.12%27 with all conssquential benefits.
He hags also sought a dirsction to dirsct the respondents

t consider him Tor any other auitable post for which he

iz  found suitable on  the basis of of medically




g

3. Birief facts of the case are that the applicant nad

sariier filed an original application being O.A.

dated &.3.17%%  with the direction to the applicant to

Rallway HManager, Northern Rallway, Moradabad Division.

Therasafter the respondents were dirscted to examine the

applicant bw & reasonad and  spasaking ordar. In
pilrsuances of  this, the applicant submitted his

verification of his woirking days for inclusion of his

name  in  the Live Casual Labour Register (hereinafter

called as  "LCLR7)Y.  The their letter
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dated 15.1.1%%7 passed the order stating that the

working pariod of e applicant under Looo
Foreman/Horadabad is only 26 dayvs, l.e., w.e. . f.27.353.1780

o 21.4.1980 and that the name of the applicant has been
placed in the LCLR of Loco Forsman/Moradabad  at  the
gopropriate placs. Thersalfter The respondents vide
their letter dated 20.5.1997 asked the applicant fto
msigbmit all  the relavant documents in case he Is

interested in the post of Safaiwala. The applicant hag-

~h

siybmitted a&ll the relevant documents and was called

o

~

medical examination on 2.6.1227. 0On 30.5.1997, the
raspondents declared the applicant untit in medical test
Class-B1 on the ground that the applicant is suffering
Firom some eves dissase. The contention of the applicant

is  that he should be considersed by the r

spondants for

€

appointment +to the post as per Rules on medically

decatagorised staff. The reguest of the applicant for
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appointment to any suitable post bhas not been considerad

by the respondents. agarieved by this, he has Tiled the

§4]

present OA claiming the aforesaid reliefs.

4

., Respondents in  their reply have stated that the
applicant had worked with the respondents for 56 davs
and  his name was placed in the LCLR of Looco sub-unit of

Mech. Unit. In the meantime, General Manager had given

the approval to engage 52 Safalwalas and  hence, the

willingness of the applicant was also obtainsd as o
whether he would like to be engaged as Safaiwala/C&W in
the sub-unit of ©Mech. Unit. The respondants  have
considered the case of the applicant but he could not be
found fit in the reguisite medical standard for the
category of Safaiwala and, therefors, he could not  be
ras-angaged. Thersafter, the Tribunal in 0A No.Z345 of
1996 with other connected OAs, Jdirected the respondents
te werify the claims of the applicants therein and place
them on the LCLR of the concerned unit. The respondsnts
in compliance of the aforesaid orders of the Tribunal
wearified the clains bf the applicants therein and
examined the matter and thelr names weire placed on  the

LCLR  of  the concerned unit and, th@r@for@,aﬁames Wera

intsrpolated in  the priority list ana the name of  the
applicant was shifted to 31. No.ld4d in priority list of
Lase  subunit of tech. Unit and persons  upto S.H0.83
have bean  engaged. Thea applicant will also b
conasiderad for re-sngagemant as peir his  turn  in
accordance with the extant Rules. According to the
respondents, the applicant cannot be considered for

var-looking the claims of the other
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persons who are senior in the priority list. In viaw of

the aforesaid submissions, the 04 has no merit and is

liable to be Jdizsmissed.
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facts of the present cass are that the

applicant had earlisr filed an original application

=

being O0.A.  Mo.1203/19%22 and the Tribunal vide its orde
dated 6.8.12%96 disposed of ths said Oa with the
direction to the respondents to verify the oslaim of the
applicant and place his namns in  the LCLR. . Th

order of the

<

respondents  in pursuance of the aforesai

n
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Tribunal have werified the claim of the applicant as per
rlles  and  placed his  name at Sl. No. 148, Thea
respondents  have also  given an undertaking that the
applicant will be considered for r&mengag@mﬁnt as and

when hils  turn comes as per the extant rules in  their

@

counter reply.
o, In the Tacts and circumstances of the case, I feel

that the ends of Justice will be duly met if the

€]

respongents  are directed to consider the claim of the
applicant  for re-engagsmsnt for any other suitable post

noaccordance  with

=t

as  and when his turn comes strictly

4

law, rules and instructions on the subject.

7. The present 0/ is disposed of in  the aforesaid
directions. No order as to costs.
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(1.7 SINGH)
MEMBER (A )
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